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3. The offences as alleged in the FIR are not made out against him. The FIR
was registered at around 1.21 AM despite him being allegedly part of 3

scuffle at around 6.40 PM the previous evening. In such a simple case
where the Accused is allegedly apprehended on the spot and where the
complainant and alleged victim are police officers, this approximately
seven hour delay has to be considered significant. In fact. Accused was
merely carrying out his journalistic duties and another journalist was
detained along with him but was released around midnight, The reason
fir differential treatment given was that Accused herein was not
carrying a press card. Accused is a freelance journalist and not carrying
3 press card can be no grounds for a case or arrest.

4. The Accused is a well respected member of soclety being a journalist
including being a frequent contributor to the well known Corgvan
magazine,

5. He has roots in society and is a man with a family. His mother is 76 years

old and he requires to take care of her. His wife is a student and is
pursuing her Ph.D. There is no apprehension of his not being available
for investigation or trial.

6. The Accused is in absolutely no position to Influence any possible
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